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§

STATEMENT RE. GOVERNMENT
DECISIONS ON THE ADMINI-
STRATIVE REFORMS COMMIS-
S8ION'S RECOMMENDATION’S
RELATING TO THE PLANNING
*COMMISSION.

‘The Prime Minister and Minister of

Atemic Energy  (Shrimati [ndira
Gandll): M1, Speaker, Sir, for some
time past Governmment have had under
~consideration the recommendations of
the Administrative Reforms Commis-
‘sion on the “Machinery of Planning”.
also took the opportumity of
the vacent Conference of Chief Minis-
ters to seek their views. Government
have now finalized their decisions.

§

tions re, Plowning
Commigzion (3t.)

The question of association of other
Central Ministers with the Planniag
Commission as Members, hza also
been examined. The general view st
the Chief Ministors' Conference was
that the Finance Minister should also
be a Member of the Planning Com-
mission. Government agree with this
view. While other Central Ministers
will not b: formally associated with
the Commission as 1ts Members, it
will be open to the Prime Minister to
invite them from time to time to join
in the deliberations of the Commus-
sion as may be necassary

Government have decided that the
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Mr. Speaker: Not, now, We
consider it later on.
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Mr. Speaker: Let us see,
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Bir. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bill further io amend
the Deposit Insurance Corporation
Act, 1981

The motion was adopted,

Mmvstey or ExremnaL APPamrs—contd.
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